[1 DECEMBER. 2005] RAJYA SABHA

giving free education, providing free midday meals; uniforms, stationery and
cycles to all students, apart from hostel facilities, to the needy students irrespective
of their social status. The Government is also giving scholarships to the
needy students. The Government ensures that no child is deprived of education.
The Government has recently provided free cycles to all students, studying in 11th
and 12th standards, irrespective of their status, caste and religion.

But these bright students, when they wish to join professional institutions or higher
studies, face problem. The Central Government has announced provision of
educational loans. But when the students approach the banks for educational
loans, they are made to run from pillar to post they are asked to submit
innumerable documents and they are also asked to provide collateral security. Only
poor students approach banks for educational loans. But loans are not given to
students. Certain banks like the State Bank of India, Indian Bank, etc. default in
this. | demand that educational loans should be granted without insisting on any
security but only on the basis of students' educational certificates, and the
same should be on easy terms and at lower rate of interest. The loan
applications should be processed quickly.

Likewise, small and marginal farmers should be given loans without insisting
on any collateral security. Only poor farmers approach banks for loans. Farmers
are inconvenienced a lot driving them to mental pressure. Even the petty shop
owners, small dairy farm owners and small businessmen are also not given
loans by banks. Therefore, | demand that educational loans, crop loans and
business loans should be given on easy and without insisting on any
collateral security.

MR. DEPUTY CHAIRMAN: Prof. M.M. Agarwal. Not present. Shri Raj
Mohinder Singh Majitha. Not present. Shri Rudra Narayan Pany.

Need to ban cow slaughter in the country

3 PSRV 107 ( ISHT ): ABIG, QU 4 765 IS WHR §RT AU
AP UYTY TR 3T T, AdY B I HATTd S D G S Bl A 2| 37ag
WY 9§ WA gasEl & f[I9g gfeld T Uema & JAfHRI $Is Hriare! T8l $dl
aSEAI 4 AT YgyoT R0 IURIT & RO STed UGN Ve 31 Al fFoe™
B AT 51 f57 &3 4 g W Wfd 2, 98 & ATl gd 88 g & Tl B
T ) AT BT AT 81 ITRA-UR P YRT & (Al BT ¢ Ud IO STel P HROT G
T 81 1 21 79 qaeaMi H gaiaRoT, YT RIS & USR8, IehT Wl JANT
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$ad g ARBIRAT $ FH4F & Il 81 gaSWHl IR g Sl DY dqrefa ,
il g il § sra7 4, I W gNT B IS 21 S AR™B Si" H ga qd 7
& ¥dg® Bl < 9 B

qIsEE g)1 Wed @ ¥ 1fye uyay fHar on 81 § do1 9
AT H AU P AUl A S FAAN AR S GYIT Bl WAGHR HAY
RERICCAERIISIRGIE]

IR AWl | guT=w, T g MY @ A1 - {57 ag By o
BT g1 AP gYag 819 & BV < H 9P AT § FRAR B 8l &l B
M <% # <=M M, 99, |is, <M 49 Qg & s 9= g1 99y I8 9y
UR RA%, W & (AT R AP T8 AMs TS A < T 4YYT g 8 S,
RTEd SR fHAT g A9 @HN & HIR 4 B

NI ARE 9 gasE@Hl & f[A%g MRIAANd § U4 W
FHATARYA 4l IURIE & G F AR JHIRIG B I8 7, U] AV FAF0
IS, TP a9, 78 A9, W@y a9 g fer WX & AfRE wET b
Tad Rare ufta 7 €1 ....(Fqgr ).

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Pany, you please read
only from the text given to you. You are reading the deleted portion. That will not go
on record. ...(Interruptions)... See, whatever is not approved
by the Chairman will not go on record.

»

sit SEAIRIFU qIfoT: ITFWES Sft, A JIAY BICST-4 T ....(FIL)....
$9H gS AT W I8 BRA © ... (FAUH).... IR YSY & ... (FALH).....

THE VICE-CHAIRMAN (PROF.P.J. KURIAN): The approved text will only go
on record. ...(Interruptions)... Mr. Pany, you are unnecessarily wasting the time
of the House. That is not going on record.

$ft FEARTIO qIfT: AT FST & AT | AIGR 4 AYT © b 79 fyafq
& foI 931ayg U= A% AW 9 GATGR AH+ & Ay AIPHR TATdT Hriars! S|

it Fa=ht e 9T (YAUT): STYFHIETE S, H, I Pl SHY Heg HIal
g
310 BT fag alten( IS4 : ITHHIETE SN, § WA B gHN Hdg HR
g
SHRI V. NARAYANASAMY: Sir, Mr. Pany has read beyond the text
approved by the Chairman. That should not go on record. ... (Interruptions)...
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oft wEARIFO gIfor: STFHTETET SfY, S AV I8 BRA © ... (FIL)....

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please sit down. Mr. Pany, sit
down. You are violating the rules. See, you are a senior Member. Everybody knows
that whatever is approved by the Chairman can only be read as a Special Mention.
Therefore, whatever you have read out of the approved text will not go on record.
Now, Shrimati Vanga Geetha.

Demand for sanction of Aqua-Culture-Cluster scheme in
Andhra pradesh

SHRIMATI VANGA GEETA (Andhra Pradesh): Sir, my Special mention is very
important because recently due to heavy rains the aqua-culture farmers have
incurred heavy losses. This Scheme is pending with the Government of India.

Sir, the Scheme for Aqua-Culture Cluster for the areas from Bhimavaram to
Visakhapatnam along the coast was submitted to the Minister of Commerce
and Industry, Government of India. The total outlay of the project is Rs.7500.00
lakhs. The stakeholders' contribution is Rs.1875 lakhs, contribution from the
Government of India is Rs. 5625 lakhs. The proposals were submitted to the
Department of Industrial Policy and Promotion, Ministry of Commerce and
Industry, Government of India under their Industrial Infrastructure
Upgradation Scheme.

Components of the Project include establishing centre of excellence for
Research and Development Centre Rs.1507 lakhs; Central Testing Facility-
Rs.501 lakhs; Training Centre- Rs.500 lakhs; Sub-centre for Testing- Rs.487
lakhs; information Technology-Rs.235 lakhs; Logistics and Warehousing
Storage -Rs.500 lakhs; Test Kits-Rs.300 lakhs; Technology know-how- Rs.250
lakhs; Labelling and Regulatory Compliance costs- Rs.500 lakhs; Comprehensive
Species Industry Study- Rs.300 lakhs; Market Promotion- Rs.1600 lakhs; HR
Capacity Building costs- Rs.600 lakhs; etc. The Department of Industrial Policy
and Promotion (DBA-1 Section), Ministry of Commerce and Industry,
Government of India is requested to expedite the sanction.

Sir, as it is helpful to the people who are involved in aqua culture, it will also
generate income not only to the individuals but also to the local Government,
apart from the State and the Central Government. Hence, | request the Government
of India to sanction the Scheme at the earliest.
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